IN THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

7 ORIGINAL APPLICATION NO. 199 OF 2021

IN THE MATTER OF:

SAVIOUR PARK APARTMENT OWNERS ASSOCIATION ... Appellant

Versus

STATE OF UTTAR PRADESH & ORS. ...Respondent(s)
INDEX
S. No. Particulars Page No.
1 Index 1-2
2. | Reply on behalf of State Level Environment 3-8
__ “ ﬂImpact Assessment Authority, Uttar Pradesh
3. | - Prayer 9
4. . Duly signed affidavit 10-11
5. Annexure 1: True copy of minutes of 519" State
Expeft Appraiéal Committee (SEAC) Meeting |2~ IS
' Dated 06/01/2021. '



ORIGINAL APPLICATION 


'
6. Annexure- 2: True copy of minutes of 444™ State

Level Environment Impact Assessment Authority “, - LH
(SEIAA) Meeting Dated 05/02/2021.

7. Annexure- 3: True copy of SEIAA letter no.
788/Parya/SEAC/6057-5683/2019, dated
o )5-32
04/03/2021, granting Environment Clearance of
Expansion & Modification of Group Housing

Project "Savior Park”. -

8. Annexure- 4: True copy of the Minutes of the

Joint meeting of SEIAA, UP. and SEAC-1 &2, | 2%, -3
U.P. dated 26/08/2021 at Directorate of

Environment, Vineet Khand-1 ,-Gomti Nagar, |

Lucknow

9. Annexure- 5: True copy of minute of the CPCB
- meeting dated 06/09/2021 communicated via e- 2")" - )1 ]
| mail dated: 08/09/2021

Advocate

Counsel for SEIAA, U.P.. -
Chamber 04, Shivalik Tower
Kaushambi, Ghaziabad

Date: _.04.2022



IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 199 OF 2021

IN THE MATTER OF:

SAVIOUR PARK APARTMENT OWNERS A?SOCIATION . Appell_ant
: Versus  '

STATE OF UTTARlPR:ADESH & ORS. | ...Respondent(s)

Reply On Behalf Of State Level Environment Impact Assessment Authoriti

(SEIAA), Uttar Pradesh.
MOST RESPECTF—ULLY SHOWETH: -

I. That the present appeal has been filed by the apjoellant, Saviour Park
Apartment Owners Association before this Hon’ble Tribunal against the grant
of ‘Environmental Clearance M/S Savfab Buildtech Pvt. Ltd.

2. That an online Application dated 22/12/2020 was made by the project
proponent, Udaybir Singh, General Manager, M/S Savfab Buildtech Pvt. Ltd
at Plot No. 108, Katdri Mill, Loni Road, Mohan Nagar, Ghaziabad, Uttar

Pradesh for issuance of fresh Environmental Clearance of Expansion &
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Modification of proposed Group Housing Project "Saviour Pdljk" at Karhera
& Sahibabad, Mohan Nagar; Ghazi-abad, Uttar Pradesh of M/s SAVFAB |
Buildtech PvtLtd ' o
. That, thé application was considered in 519™ State Expert Appraisal
Committee (SEAC) Meeting Dated 06/01/2021 wherein, a presentation was
made by project proponent along with their consultant M/s Environmental &
Technical Research Centre wherein, the committee discussed the matter and
recommended to grant the environmental clea1'a11ce for the said project
proposal along with general conditions as earlier prescribed by authority‘ for
construction project and also stipulated specific conditions. True copy of

minutes of the meeting, dated: 06/01/2021 are being filed herewith and
| marked as Annexure 1. | :
. That subsequenﬂy, the case was considered in 444™ SEIAA Meeting~
05/02/2021 wherein, SEIAA agreed with the 1‘ecommendations:of the SEAC
to grant the prior Enviroﬁmental Clearance to the proposed project along with
the general and specific conditions. Concerned copy of minutes, dated:
05/02/2021 is being filed herewith and marked as': Annexure 2.
. That it is mentioned Further, SEIAA, vide letter no. 788/Parya/SEAC/6057-
5683/2019 dated: 04/03/2021 issued Environment Clearancé of Expansion &
Modiﬁééﬁ'on.of Group Housing Project "Savior Park" at Khasra No.- 1125/1,
1126/1, 1131,1144[/2, 1145/1, 1146/M, 1154/1, 1132, 1127/M, 1128/1, 1129,
1114 to 1117, 1119, 1120, 1124/1, 1130, 1147 to 1150, 1146/M, in Karhera
& '1/2, 13, 13, 1/2, in Sahibabad, at Plot No.-108, Katori Mill, Loni Road,
Mohan Nagar, Ghaziabad, U.P., M/s Savfab Buildtech Pvt. Ltd. File No.
6057/5683/Proposal No.. SIA/UP/MIS/59350/2019. True copy of
Environment Cllealiraﬁce letter-dated 04/03/2021 is 'bei'ng filed herewith and

marked as Annexure 3.



5

6. Ttis necessary‘to mention over here that the order passed by Hon'ble NGT on
13/08/2021, the abstllact of order mentioned: ...”6. Apart from above,
remedial action appears 1o be necessary under Section 15 of the NGT Act
after verification of factual position. Accordingly, we also constitute a joint
Committee comprising of MOEF&CC, CPCB, SEIAA, UP, State _PCB_and
District Magistrate, Ghaziabhd. CPCB and SEIAA, UP will jointly be the‘
nodal agency for coordination and complianc'e. Joint Commiittee may give its
report covering issues mentioned in para 2 above and availability of basic
infrastructure facilitz!'es like sewerage and solid waste management. Meeting
of the joint Comnﬁttée may be held within 15 days from today to take stock of
the situation. The joint Committee may visit the site and intemct with the
stakeholders includiﬁg the PP to verify the status of compliance Based on the
facts found, the”s'tatutory authorities may take remedial action including-
stopping creation of third party rights and further c_onstructioﬁ activities, if -
the same are found 10 be in violation of law. Needless to sav that if adverse
action becomes nec_éssary, the same may be taken by following prescribed
procedure. Tl he"report of thejolint Committee report may be furnished to this
Tribunal within three months by e-mail atjudicialngt@.gov. in preferably in
thefbrm of searchable PDF/ OCR Support PDF and not in the form of Image
PDF, and if tfze report is adverse to the PP, a copy thereof may be furnished
to PP for its response, if any, before the next date."

7. The aforesaid order was comminuted to MOEF&CC, CPCB, SEIAA, UP,
State PCB and District Magistrate, Ghaziabad. CPCB and SEIAA, UP.
Member Secretary, CPCB‘ and Member Secretary/ Member Secretary,
SETAA, U.P. Pol]uti_;)n Control Board, Lucknow, was also informed for being

there the nodal agency for coordination and compliance.
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8. A Joint Committeé Meeting of SEIAA, U.P., SEAC-I and SEAC-2 U.P. was

convened on 26/08/2021 wherein, the jbint committee noted that Hon'ble. .

NGT has passed an order dated 13/08/2021 in the matter of Original e

Application No. 199 0f 2021 Saviour Park Apartment Owners Association Vs .

State of Uttar Pradesh and Ots: “.."The joint committee, discussed this order ‘

in detail and fully honors the concern of Hon'ble NGT However, the joint

committee has given the following opinion.

I.

i,

The project proponent/consultant submits documents and makesa

- presentation before SEIAA/SEAC. SEIAA/SEAC takes decisions with

the collective wisdom and diligence of all of its members. In the case of

expansion, the SEIAA takes into account the certified compliance
report of the Regional Office of MoEF&CC. In the case of Saviour
Park, there has been general compliance of environmental conditions. .
In few points, compliance has not been done.  However,
thisnoncomplianceis not of significant nature. Moreover, these have
been again put up as conditions in EC of expansion.

The committee welcomes the decision of Hon ble NGT that two member
Committee compi;z'sing Additional Secretary, MoEF&CC, to be
nominated by the Secretary MoEF&CC and the Chairman, CPCB need
to-conduct functional audit. of SEIAA, UP to find out how frequent
blatant violations are taking place and how the situation can be
remedied. The Committee will be free to take assistance fl}'()m. any other
expert/instiiutzion and. interact with the stake-holders. SEIAA, UP has
to review its working in the light of judgments of the Hon'ble Supreme
Court and in the light of frequent and rampant violations. Considering
the report, an appropriate SOP may to be laid down by the MOEF&CC
to deal with such ECS which may be circulated to all SEIAAS to suggest
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the majors to improve the working of SEIAA. These facts should be also -
brought to the notice of Hon'ble NGT at more than 6000 proposals have
been appraised by SEIAA, UP in the last 15 years. However, only in
negligible cases the decisions of SEIAA, UP have been questioned. =
Hon'ble NGT should .also be appraised that Chairman/ Members of )
SEIAA/SEAC are supposed to take part in the meetings of SEIAA and
SEAC work as per MoEF&CC Notification 14 September 2006 (as
amended thereof). -TNormally committees hold 7-8 ineetings/month, for
which they gei the sitting fee The Chairman/Members are serving or
retired 0fﬁcidls/scientists/academicians. Because of these facts,
Hon'ble NGT should be also requested 1o expunge the adverse
‘com.men.ts about SEIAA, UP
lii.  In this case, the joint committee was also informed that the judgment:
has been pass"ed without hearing the position of SEIAA, UP. The
* committee opined to bring this fact in lthe knowledge of Hon'ble NGT. "
True copy of the Minutes of the Joint meeting of State Level Environment
Impact Assessment Authority (SEIAA), U.P. and State Expert Appraisal
Committees (SEAC-1 & 2), U.P. held on 26/08/2021 aAt Directorate of
Environment? Viﬁeet Khand-1, Gomti Nagar, Lucknow is being annexed
herewith and marked as Annexure 4. ‘
. It is necessary to mention to here Hon'ble NGT vide order dated: 13/08/2021
has directed as follows: ... "dpart from above, remedial action appears to be
necessary under Section 15 of the NGT Act after verification of factual
position. Accordingly, we also constitute a joint Committee comprising of
MoEF&CC, CPCB, SEIAA, UP, State PCB and. District Magistrate,
Ghaziabad. CPCB and SEIAA, UP will jointly b;e—." the nodal agency for

coordination and compliance. Joint Committee may give its report covering
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issues mentioned in para 2 above and availability of basic infrastructure
facilities like sewerage and solid waste management. Meeting of the joint

Committee may be held within 15 days from today to take stock of the -

situation. The joint, Committee may visit the site and interact with the . .

stakeholders including the PP to verify the status of compliance. Based on the
facts found, the statutory authorities méy take remedial action 'inc/-zltding
stopping creation of third party rights and further construction activi.fies, if
the same are found to be in violation of law. Needless to say that if adverse
action becomes necessary, the same may be 2aken by following prescribed
procedure. The report of the joint Committee report may be furnished to this
Tribunal within three months by e-mail at judicialngt@gov.in preferably in
| 'the_ form of searchable PDF/ OCR Support PDF and not in the. fbrm of Image
PDF, and if the report is adverse to the PP, a copy thereof may /Jeﬁn'nished
to PP for its response, if any, before the next date."”
10.In compliance to the direction of Hon'ble NGT in the matter of O.A. No. 199
of 2021, CPCB convened a meeting of Joint Committee through Video
Conferencing on 06/09/2021. Minutes of the meeting held on 06/09/2021 has
been communicated vide e-mail dated: 08/09/2021 True copy of minute of the
meeting which has been conllmunic.ated e-mail dated: 08/09/2021 is being

filed herewith and marked as Annexure 5.



PRAYER

It'is, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously o
. | . . "":

be pleased to:

1. Dismiss the Appeal NO. 199 OF 2021 with Exemplary cost Or

il.  Pass any such other order as may deem fit.

Date: _ .04.2022

PRIYANNA SWAMI

Advocate

Coun{sel for SETIAA, U.P.
Chamber 04, Shivalik Tower
Kaushambi, Ghaziabad
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IN THE' NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION - NO. 199 OF 2021

IN THE MATTER OF:

SAVIOUR PARK APARTMENT OWNERS ASSOCIATION Appellanf
| Versus |
STATE OF UTTAR PRADESH & ORS. ...Respondent(s)
| AFFIDAVIT

Affidavit of Sh. Anurag Kumar Yadav, aged about 46 years s/o Sh. P.N.Singh
presently posted as Deputy Director, Directorate of Environment having office at

Regional Office, Noida Directorate of Environment, Uttar Pradesh.

[. That I am posted as stated above and filing this affidavit based on official
record according to the facts and circumstances of the case.

2. That the accompanying reply has been drafted by our counsel upon my
instructions.

3. That the contents of the accompanying reply are true and correct and the
knowle‘dge has been derived from official records and nothing material has

been concealed there from.

v
DEPONENT
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VERIFICATION

g ZL_AB&/ (Ztgggril., 2022, that‘. '

: Verified on solemn affirmation at Néw Delhi on thi
the contents of the foregoing affidavit are true and correct to the best of my \ '

knowledge and no part of it is false and nothing material has been concealed there
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Avnexore~ |

A prwemam;z s made by p:mect ‘pmpnmm.ai'
Technical Research Centre. The proponent, thrwgh thc documents submitted and the presentation made,
mfvrmed the comrnittes thai-

. The Environment clearance is soughit for Expa:nmn & Mudification of Grouy Housing Projest “Savidr
Park™ at Khass No.- 11254, 112671, 1131, JHAD, 114571, 11460, 115411, 1132, 1127/M, 11284,

1129, 1114 t0 1117, 1119, 1130, 112471, 1138, 114710 1150, 1146/, mﬁam&lﬁ,w 13, 'lﬂ‘m:

Sahibabad, it Plot No.-108, Kawri Mill, Lum Road, Mﬂh&ﬁ Nagar, Ghaztaba&, UE., M:‘s Savfab

Buildtech Pyt Lk

2. Environmemsl clearance for the -earfier

proposal was issued by SEIAA; UP. \ndc letier no.

3124 Rurpp/ SEACAOTIIDCA{VY2011 dated. 4% Oct, 2013 for the plut area 37284 mfand buﬂt-up

area of 135000 m?.

3, Standsnd temms of refécenice for the expanisio

4, Salient features of

 proposal were issied.on 05/06/20;

[Name o Location of i Projeet

!

{
1

{ Developers of the project

" Mis SAVEAD Buldie: Privas Limied

Téia] Plot Ares

ITI8AD sqm

Buill-ug Avey

mssﬁsmsrsqm

. Total so af Dwelling Uit

Type of Facilitics

Gmup Housing
Cjub

Tomi, Wn&uﬂmmm@m »

P@W ,,q': h !

| Power Batlouy

Tt ?mhugzmpmad

Solid Waste fo'be Génermicd,

Tota! Propect Lot

Bolar ‘Lgh's

5. Comparative details of ems{mg and ex}gmn pmmh .

S Parireuiars
No. b

Fis per Existing BC

T Afex Proposed Expansion. ;nmg '

1 Toed Blos A,

A

3840w’

T [ Pembsble  Ground

0L 00

(35%)

11091550 P
(33%)

Same_

TR

BUINmM

3 | Ponmissibk Floar

1109198

1 11884275 m*

[ncrmc i o morease

| -Area
73 | Proposd FAR

2071.76m

P UETIeS2

& | NonFAR Area
1 {hasement -+ 3610

52028426 w0

O T A

7 Totsi Bulli-up

1350000 m°

e swm

| Dugto.change inFAR

.

PageT ol

wﬁh thelr conseltant Mfs Environmental & ~



SOLUTION AGAINST AGENDA NO-03

[ | Tou! Dwelling Unis
§ | Proposcd Green
] W 'il.aa&ﬁ:apcw
[T, [No, of s Reguied:
1 Proposed novof tess
S | Paboulars Ara % of Toial Piol
8 Coverod Area KT -
82 Road, Paved Areaews. 2281003 161
5] Green Area_ S s
-"Iﬁts!undm - ‘ T 15?‘258#,& ' _ 108 %
_ 7.. “Watet requirement details; ' '
« Fregh walermquuenmtaﬂ&mm will be 4220 KLD.
» Total water roquirerment sfler axpansmmllbe - A230 (Fresﬁ water ¥+ 1570 R&y‘aiﬁl = S’Jﬂ?ﬁ
KLD.
» . Thewater supply will be provided through tise Local Munwml] Supp]y, Ghambmi
8. Total Solid waste pencration afier proposed. expansion, will be £ 3044.5 kpfday. M ai Waste:: ami
o 20. & kgiﬂay Horsiealturs wisi .
9. The project proposs

1 511 under citegory 8 (B) of ELA Nolification, 2006 (as sménded).

Thie committée discussed the matter sud recommended to grant the enviroimental clesrince for

the above projéct proposal along with geners) . condlifors as earlier pmﬂbed by auﬂm'it) Tor
comstruction projectand followlng specific conditions:

Ei

in campliance io Hon'ble Supreme Court coder gdated 13801;*2923 i TA Do 15812872019 dand
1381792019 in Wit petition no.. 1302971985 (MO Mehta Vs GOI end oificrs) anfi; SWOE gunS shalf be
instatled fo reduce dust during excavation.
Solar encrgy o be used altematively om- ihie' Toad and commion places for fumination 1o seve
mﬁvennmai me:g}fas per ECBC Ceds

13% area of the. mtasl plot:area. s];eﬂ'be
uw}uémg (he p#a_'nphml green area. P!:mw_

dﬂvdopmmt plan of the area. _ o
*Comsent for Establishment™ shall be obitained from TP Polluting Control




=

20.. Mequaﬁc dnukmg we;tér md sammyfa#il"

1 m;mwn oi‘thc bmmmgs'

{1. Muicipal solid waistz shall be disposed/managed 45 per Municipal Solid Waste' (Mar \
Handhng)Ruim,Zﬂiﬁ S ‘

ié.ncpmjwpmponmtslmnchmmmcmmpm xm i mzbacalzraiﬁrmdwaer
inscase of diawl of gound. maiﬁmiﬁe Lol «-w«w "‘1mcaseoftimwiafsntface

mtum:;mm& for the project. -

The project .___"uimﬂcbmmamhmmﬁmméarme

walez, odical healm csm, m‘m}w‘and.

48 C‘mpmw l:uwmmumml Resp nmbﬁl

dutails of the various heads of expendi
CER notification Ne. 22-65/2017-TAHT . .. A capy of i ; s
shall be submitted to the avthority. & lm of hemﬁcmnea with thetr mv‘hﬂe nm}a&&um Shﬂiﬂﬁ bc‘
submitted aton with sit moithly compliance mpms.

23. No parking shall be sliowed outside ihcme@tbo ’

24. Digging of basement shall be underaken § in vacw of snncmi mmy ai‘ ad;gwnt buildmg; undu‘

' mfmumfamnimmn mth Dnsm . fon/Mining [ Al the &

s
35, Smﬁcﬂ ram wa'a' ims o ba 'acleé i kaecitha pond for ground water mhargmg i imigation 'of
homwlmm snd pmpbemi ;ﬁantanug,;

ey s .
pmable earlhquakn, adequa.cy of fire ﬁgbnng equlpmmls e, Bsper N"mmal Bnil ing Cods mnhndmg
wicasares from lighting. ' '

27, Disposal of muick during construction phase: :shwid not credle. m i
wmmmnnamdheﬁmpweﬁoﬂ‘mﬁngme ey :

Page¥afd
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2, Amh;e:a niise - Eewls aﬁwsﬂd &
pn!mnm 1msds tue atabig

ﬁhﬂﬂ b& cameé out mn&denng, C?CB gmdalm:s mcluémg selacxim of p’lauf spem&s ané i ﬂmimmn
with the local DF(};’ Agnwi*um Depz

N v‘.!a'uﬂumty shioiild ensure this ‘willi respict ‘ i ,
Clirealars, eic. jssued if iy, '
36. Reflecting paint shiould beused on theToof mp and side walls of tre building tower for couhng effect,

A presentation was made by project proponent along with their consuliant . Mis Enviro Infis Selutions
Pvt. Ld. The committee discussed the matter and directed e project proporient . (o submit fnﬁuw:ng

information: ]

1
1. Revised solid waste quantity,
2. Plan for organic waste convertor,
3. Encrgy tonservation plan.

Tﬁﬂ‘mﬁﬂhﬂfﬁe discussed afler submission of online information of prescrilied portdl.

A presentation was made by project proponent along with fheir consaliant. Mis Perfagr Eavito salnhm
Pyt Lid. The: pmpcnml thwough the docuznents subinitted and the pmmmﬁm mad&, informed the commitice
’;iaata-

i Thtﬁuwamnmtdnamumss- ey for JT Comiple
Noids, U by Mfs Cadillsc h&fa&e&hm

z. Thf:pmpwed development comprises: mmm cach with E&smmi- '
areaof 20,000 m2 with s total buili-up area: m2 Theactivities in/
hé office hialls, Unh(zm}alangwﬂhasvnmmmgme

l




Directarate nf Eﬁmnﬂmem,ul’.

‘Vineet Khand-1 »Gounti Nagar; Lacknow 226 010
Phie's 91- -23{10541‘ .91*531 23&)543 _ ©

The meeting of 424” State Level Environment Impact Assessment Authority, UP
{SEIAA) was held of 05.02.2621 at the B:rectorate of Environment. The following were
present in the mesting:-

1. Prof. Rana Pratap Singh . 4 Chalrman, SE!AA, U‘
2. pr. {Smt.} Madhu Bhardwaj Member, SEIAA, UPS
3. Sri Ashish Tiwati ' Member Secretary, SEIAA, u.p

Agenda-&: -Complaints/letters —Nil -
Agenda-B: -Reply- |

i.

oup Housing Project Zodica-lt at Plot No-28/GH-8, Vrindavan Yofana, No.-2, Phase-
ﬁisftrmg;v Luckm;w 1.8, Shri Mana; Aggarwal. File No. 5320/Proposal Neo.

SE?M noted thé‘t the ahz:ve project was taken in its meeting dated 06.,03.2020 in
wimh SEIAA has also directed the project proponent to submit revised plan for green
area of minimum 15% shall be submitied. The project proponent has submitted his

. raply vide letter dated 08.07.2020, in wihich it is mentioned that green area would only

he 10.27%. SEIAA opmed that revised proposal for green area of mmrmum 15% shall be
submitted tw thé project ;::re;:mnem

SEIAA nated that the above project was taken in WS mesting dated 19092019 in
~which SEIAA noted that the reply submitted to Chairman SEIAA 183 photocopy; even the
signature s not In original and does not bear any name. SEIAA gone through the file and :
‘document and found that reply 1o the same queries were submitted by vide letter dated !
9,715 but the signatures are different. Hence SEIAA. a;ﬁnad that the matter will be
cmnszdered aﬁer receiving the reply in Oﬂgma* sngnamre by the pra;er,t o] znen& or his

P
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-

authorized 'sj;géaémn;. Authorized letter of project proponent shall be attached in case
reply is signed by the authorized signatory. Theproject proponent has not replied til
date, heme the case is being closed and shall not be cdnsiderad pending at SEIAA.

:Farmafcieh ,de Mauufacwrim Unit-lgsoﬂ MY/ A nnum iﬁﬂwfdav} at Piot No

Agenda-C:- Minu!tes 0f5~19m SEAC Meeting Dated 06/01/2021

12

File No. S?Sl{?mp%g No. smfur ND2/58685/2020

SEIAA agreed with the recommendation of the SEAC tu grant Erwiwnmental

Clearance to the sbove project watéx the conditions adding following additional
congditions;-

1

The unit shall estgblicsh Standard Operating Procedure for waste collection.

smfupfws 5935 g{

SEIAA agreed with fhe rammmendatmns of the SEAC to grant the prior Etivironmenital

Clearance to the proposed project along with all the general and specific conditions as

supgested by the SEAC. In addition to the mndmons imposed by SEAC the SEIM added
following additional specific conditions:-

1.

3,

&

The project proponent shail submit the details of solar power p!ant and solar

electrification detsils within the project wwhm the next 3 months.

The project proponent shall ensure to plant broad leave trees and therr
maintenance, The CPCB guidelines in this regard shall be followed. !

The project proponent shall submit the details on guantification of year wise CER
activities along with cost and other details withig the next 3 months, The CER
activities must not be less 2% of the project cost. The CER activities should be
related to mitigation of Environmental Pollution and awareness for the same.

The project proponent shall submit the details of estimated construction waste
generated during the construction period and its management plan within the next
3 months,

The project proponertt shall submit the details of segregation plan of MSW within
the next 3 months.

The project sroponent shali ensure that waste water is properly treated in 5TP and '

maximum amount should be reused for gardening ﬂushmg system and washing efc.
To reuse the water for irvigation, sprinkler and drip irrigation system shall be

. instailed and maintained with the proper function. Part of the treated sewage, if

dmbarged to sewer ling, shall meet the prescribed standards for the discharged.

 Ueder ng circumstances treated waste water and eiﬂuent shali te discharged o
“airy drain / intand surface water/iala elc.

The prodect proponent will ensure that a proper dust com'mi management is

pract!ced during the construction phase and proper display board is installed at the

B
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Magar, Lucknow -226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-mail : doeuplio@yahoo.com
Website : www.seiaaup.com

o
Date: QEZEan, 2021

Sub: Environmental Clearance for sion & Modification of Group Housing Project "Savior Park”
at Khasra No.- 11 1131,1144/7, 1145f1, 1146/M, 1154/1, 1132, 1127/M, 1128/1 1129, 1114 to
1117, 1119, 1120, 1124/1, 1130, 1147 to 1150, 1146/M, in Karhera & 1/2, 13, 13, 1/2, in Sahibabad, at Plot No.-
108, Katori Mill, Loni Road, Mohan Nagar, Ghaziabad, U.P., M/s Savfab Buildtech Pvt. Ltd.

Dear Sir,

Please refer to your application/letters 22-12-2020 & 05-01-2021 addressed to the Chairman/Secretary,
State Level Environment Impact Assessment Authority (SEIAA) and Director, Directorate of Environment Govt. of
UP on the subject as above. The State Level Expert Appraisal Committee considered the matter in its meetings held
on dated 06-01-2021 and SEIAA in its meeting dated 05-02-2021.

A presentation was made by project proponent along with their consultant M/s Environmental & Technical
Research Centre. The proponent, through the documents submitted and the presentation made, informed the
committee that:-

1. The Environment clearance is sought for Expansion & Modification of Group Housing Project "Savior Park”
at Khasra No.- 1125/1, 1126/1, 1131,1144/2, 1145/1, 1146/M, 1154/1, 1132, 1127/M, 1128/1, 1129, 1114
to 1117, 1119, 1120, 1124/1, 1130, 1147 to 1150, 1146/M, in Karhera & 1/2, 13, 13, 1/2, in Sahibabad, at
Plot Mo.-108, Katori Mill, Loni Road, Mohan Magar, Ghaziabad, U.P., M/s Savfab Buildtech Pvt. Ltd.

2. Enironmental clearance for the earlier proposal was issued by SEIAA, U.P. vide lelter no.
3124/Parya/SEAC/1071/IDCA(V)/2011 dated 04" Oct, 2013 for the plot area 37284 m” and built-up area of
155000 m* .

3. Standard terms of reference for the expansion proposal were issued on 05/06/2020.

4. Salient features of the project:

Name and Location of the Project | Expansion and Modification of proposed group housing project “Saviour
park” at Khasra No.- 1125/1, 1126/1, 1131, 1144/2, 1145/1, 1146/M,
1154/1, 1132, 1127/, 1128/1, 1129, 1114 to 1117,1119, 1120, 1124/1,
1130, 1147 to 1150, 1146/M In Karhera & ¥, 13,13,1/2. in Sahibabad,
Mohan Nagar, Ghaziabad, U.P.

To,
Shri Udaybir Singh,
Plot no- 108, Katori Mill,
Loni Road, Mohan Nagar,
Ghaziabad, U.P- 201007

Ref. No.... ) B L.........[Parya/SEAC/6057-5683/2019

sed

Developers of the project

M/ SAVFAB Buildtech Private Limited

Total Plot Area 37284.0 sgm
Buiit-up Area 178365.639 sqm
Total no of Dwelling Unit 1150 Nos
Type of Facilities Group Housing
Club
Swimming Pool
Commercial o
Total Water Reguirement 579 KLD, out of which fresh water requirement will be 422 KLD
Power Requirement 3600 KVA UP State Electricity
Power Backup 500 KVA (02 Nos) X 750 KVA {02 Nos )
Total Parking Proposed - 1793 ECS —
Solid Waste to be Generated 3MASkg/Day

Total Project Cost

Solar Lights

50 % solar light proposed in open area, common area

5. Comparative details of existing and expansion proposal:

| Sr. | Particulars

_Proposed [ Remark

| After
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No. Expansion
1 Total Plot Area 372840 m’ 37284.0m" Same
2 Permissible Ground | 11091.990 m’ 11091.990 m® Mo Change
Coverage {35%) (35%)
3 Proposed Ground 7804.1 m’ 8821970 m” Due to change in FAR
Coverage
4 Permissible Floor 110919.9 m" 118842.75m" Increase  due to
Area increase in FAR
5 Proposed FAR 10207176 m" 118776.92 m" Due to change in FAR
3 Mon FAR Area 52928.426 m" 59588.709 m’ Reduced as ground
(basement + stilt) coverage increased.
7 Total Built-up 155000.0 m" 178365.639 m" Due to change in FAR
Area
8 Total Dwelling Units Permissible : 1204 Permissible : 1530 Increase in permissible
Proposed : 380 Proposed : 1150 population density
g Proposed Green 5592.600m" 5592.600 m* Mo Change
area
10 | Landscape Area 10025.508 m" 9007.708 m" Decrease  due to
change in ground
COVETage.
11 No. of tress Required: | Open area/100 m* Open area/100 m" Due to reduction in
Proposed no. of trees =  29479.9/100 =  28462.1/100 Open Area.
= 294,80 or =284.62 or
295 Trees 285 Trees
6. Land use details:
Sr No Particulars Area % of Total Plot
01 Covered Area 8821.97 24
0z Road, Paved Area etc. 23870.03 61
03 Green Area 9592.60 15
Total Land Area 37,284.0 100 %

7. Water requirement details:

= Fresh water requirement after expansion will be : 422.0 KLD

= Total water requirement after expansion will be - 422.0 (Fresh water ) « 157.0 Recycled = 579.0 KLG.

» The water supply will be provided through the Local Municipal Supply, Ghaziabad.

8. Total Solid waste generation after proposed expansion will be : 3044.5 kg/day Municipal waste and 20.6

kg/Day Horticulture waste .

9. The project proposal falls under category & (b} of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held on
06-01-2021 the State Level Envirenment Impact Assessment Authority (SELAA) in its Meeting held 05-02-2021 and
decided to grant the Environmental Clearance for proposed project along with subject to the effective
implementation of the following general & specific conditions:-

General Conditions:

1. It shall be ensured that all standards refated to ambient environmental quality and the emission/effluent
standards as prescribed by the MoEF are strictly complied with.

2. It shall be ensured that obtain the no objection certificate from the U P pollution control board befare start
of construction.

3. It shall be ensured that no construction work or preparation of land by the project management except for
securing the land is started on the project or the activity without the prior environmental clearance.

4.  The proposed land use shall be in accordance to the prescribed land use. A land use certificate issued by the
competent Authority shall be obtained in this regards.

5. All trees felling in the project area shall be as permitted by the forest department under the prescribed rules
Suitable clearance in this regard shall be obtained from the competent Authority.

B Impact of drainage pattern on environment should be provided.

7. Surface hydrology and water regime of the praject area within 10 km should be provided.
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21

22,

23.

24,

26.

27.
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32
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A suitable plan for providing shelter, light and fuel, water and waste disposal for construction labour during
the construction phase shall be provided along with the number of proposed workers.

Measures shall be undertaken to recycle and reuse treated effluents for horticulture and plantation. A
suitable plan for waste water recycling shall be submitted.

Obtain proper permission from competent authorities regarding enhanced traffic during and due to
construction and operation of project.

Obtain necessary clearances from the competent Authority on the abstraction and use of ground water
during the construction and operation phases.

Hazardous/inflammable/Explosive materials likely to be stored during the construction and operation phases
shall be as per standard procedure as prescribed under law, Necessary clearances in this regards shall be
obtained.

Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste collection
center should be provided. Necessary plans should be submitted in this regards.

Suitable rainwater harvesting systems as per designs of groundwater department shall be installed.
Complete proposals in this regard should be submitted.

The emissions and effluents etc. from machines, Instruments and transport during construction and
aperation phases should be according to the prescribed standards. Necessary plans in this regard shall be
submitted.

Water sprinklers and other dust control measures should be undertaken to take care of dust generated
during the construction and operation phases. Necessary plans in this regard shall be submitted.

Suitable noise abatement measures shall be adopted during the construction and operation phases in order
to ensure that the noise emissions do not violate the prescribed ambient noise standards. Necessary plans in
this regard shall be submitted.

Separate stock piles shall be maintained for excavated top soil and the top soil should be utilized for
preparation of green belt. =

Sewage effluents shall be kept separate from rain water collection and storage system and separately
disposed. Other effluents should not be allowed to mix with domestic effluents.

Hazardous/Solid wastes generated during construction and operation phases should be disposed off as
prescribed under law. Necessary clearances in this regard shall be obtained.

Alternate technologies for solid waste disposals {like vermin-culture etc.) should be used in consultation with
expert organizations. -

No wetland should be infringed during construction and operation phases. Any wetland coming in the
project area should be suitably rejuvenated and conserved.

Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Fully impermeable
pavements shall not be constructed. Construction of pavements around trees shall be as per scientifically
accepted principles in order to provide suitable watering, aeration and nutrition to the tree.

The Green building Concept suggested by Indian Green Building Council, which is a part of Cll-Godrej GBC,
shall be studied and followed as for as possible.

Compliance with the safety procedures, norms and guidelines as outlined in National Building Code 2005
shall be compulsorily ensured.

Ensure usage of dual flush systems for flush cisterns and explore options to use sensor based fixtures,
waterless urinals and other water saving techniques.

Explore options for use of dual pipe plumbing for use of water with different qualities such as municipal
supply, recycled water, ground water etc.

Ensure use of measures for reducing water demand for landscaping and using xeriscaping. efficient irrigation
equipments & controlled watering systems.

Make suitable provisions for using solar energy as alternative source of energy. Solar energy application
should be incorporated for illumination of common areas, lighting for gardens and street lighting in addition
to provision for solar water heating. Present a detailed report showing how much percentage of backup
power for institution can be provided through solar energy so that use and polluting effects of DG sets can
be minimized.

Make separate provision for segregation, collection, transport and disposal of e-waste.

Educate citizens and other stake-holders by putting up hoardings at different places to create environmental
AWAreness. . ey

Traffic congestion near the entry and exit points F!tglﬁ;he ma'dsf'jadiuining the proposed project site must be

avoided. Parking should be fully internalized and ag public space should be utilized.

=3
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Prepare and present disaster management plan.

The project proponents shall ensure that no construction activity is undertaken without obtaining pre-
environmental clearance.

A report on the energy conservation measures confirming to energy conservation norms finalize by Bureau
of Energy efficiency should be prepared incorporating details about building materials and technology, R & U
Factors etc.

Fly ash should be used as building material in the construction as per the provision of fiy ash notification of
September, 1999 and amended as on August, 2003 (The above condition is applicable only if the project lies
within 100 km of Thermal Power Station).

The DG sets to be used during construction phase should use low sulphur diesel type and should conform to
E.P. rules prescribed for air and noise emission standards.

Alternate technologies to Chlorination (for disinfection of waste water) including methods like Ultra Violet
radiation, Ozonation etc. shall be examined and a report submitted with justification for selected
technology.

The green belt design along the periphery of the plot shall achieve attenuation factor conforming to the day
and might noise standards prescribed for residential land use. The open spaces inside the plot should be
suitably landscaped and covered with vegetation of indigenous variety.

The construction of the building and the consequent increased traffic load should be such that the micro
climate of the area is not adversely affected.

The building should be designed so as to take sufficient safeguards regarding seismic zone sensitivity.

High rise buildings should obtain clearance from aviation department or concerned authority.

Suitable measures shall be taken to restrain the development of small commercial activities or slums in the
vicinity of the complex. All commercial activities should be restricted to special areas earmarked for the
purpose.

It is suggested that literacy program for weaker sections of society/women/adults {including domestic help)
and under privileged children could be provided in a formal way.

The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe disposal of
used/damaged CFLs should be submitted.

It shall be ensured that all Street and park lighting is solar powered. 50% of the same may be provided with
dual [solar/electrical) alternatives.

Solar water heater shall be installed to the maximum possible capacity. Plans may be drawn up accordingly
ad submitted with justification.

Treated effluents shall be maximally reused to aim for zero discharge. Where ever not possible, a detailed
management plan for disposal should be provided with quantities and quality of waste water.

The treated effluents should nermally not be discharged inte public sewers with terminal treatment facilities
as they adversely affect the hydraulic capacity of S5TP. If unable, necessary permission from authorities
should be taken.

Construction activities including movements of vehicles should be so managed so that no disturbance is
caused to nearby residents,

All necessary statutory clearances should be obtained and submitted before start of any construction activity
and if this condition is violated the clearance, if and when given, shall be automatically deemed to have been
cancelled.

Parking areas should be in accordance with the norms of MOEF, Government of India. Plans may be drawn
up accordingly and submitted.

The location of the STP should be such that it is away from human habilitation and does not cause problem
of odor. Odorless technology options should be examined and a report submitted.

The Environment Management plan should also include the break up costs on various activities and the
management issues also so that the residents also participate in the implementation of the environment
management plan.

Detailed plans for safe disposal of STP sludge shall be provided along with ultimate dispesal location,
guantitative estimates and measures proposed.

Status of the project as on date shall be submitted along with photographs from North, South, West and East
side facing camera and adjoining areas should be provided.

Specific location along with dimensions with reference to 5TP, Parking, Open areas and Green belt etc.
should be provided on the layout plan. f
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63.
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67.
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71

72
73.
4.

noise standards as prescribed. Details should be submitted.

E-Waste Management should be done as per MoEF guidelines.

Electrical waste should be segregated & disposed suitably as not to impose Environmental Risk.

The use of suitably processed plastic waste in the construction of roads should be considered.

Displaced persons shall be suitably rehabilitated as per prescribed norms.

Dispensary for first aid shall be provided.

Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries items could be
given complementary to guests, adopting suitable measures.

Diesel generating set stacks should be monitored for CO and HC.

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for bacterial
contamination. Necessary Hand Pumps should be provided for sampling. The monitoring is to be done both
in pre and post monsoon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.

A Separate electric meter shall be provided to monitor consumption of energy for the operation of
sewage/effluent treatment in tanks.

An energy audit should be annually carried out during the operational phase and submitted to the authority.
Project proponents shall endeavor to obtain 1S0: 14001 certification. All general and specific conditions
mentioned under this environmental clearance should be included in the environmental manual to be
prepared for the certification purposes and compliance.

Environmental Corporate Responsibility (ECR) plan along with budgetary provision amounting to 2% of total
project cost shall be submitted (within the month) on need base assessment study in the study area. Income
generating measures which can help in up-liftment of weaker section of society consistent with the
traditional skills:of the people identified. The program me can include activities such as old age homes, rain
water harvesting provisions in nearby areas, development of fodder farm, fruit bearing orchards, vocational
training etc. In addition, vocational training for individuals shall be imparted so that poor section of society
can take up self employment and jobs. Separate budget for community development activities and income
generating programmers shall be specified. Revised ECR plan is to be submitted within 3 month. Failing
which, the environmental Clearance shall be deemed to be cancelled.

Appropriate safety measures should be made for accidental fire.

smoke meters should be installed as warning measures for accidental fires.

Plan for safe disposal of R.O reject is to be submitted.

Specific Conditions:

1.

2.

The project proponent shall submit the details of solar power plant and solar electrification details within
the project within the next 3 months.

The project proponent shall ensure to plant broad leave trees and their maintenance. The CPCB guidelines
in this regard shall be followed.

The project proponent shall submit the details on quantification of year wise CER activities along with cost
and other details within the next 3 months. The CER activities must not be less 2% of the project cost. The
CER activities should be related to mitigation of Environmental Pollution and awareness for the same.

The project proponent shall submit the details of estimated construction waste generated during the
construction period and its management plan within the next 3 months.

The project proponent shall submit the details of segregation plan of MSW within the next 3 months.

The project proponent shall ensure that waste water is properly treated in STP and maximum amount
should be reused for gardening flushing system and washing etc. To reuse the water for irrigation,
sprinkler and drip irrigation system shall be installed and maintained with the proper function. Part of the
treated sewage, if discharged to sewer line, shall meet the prescribed standards for the discharged. Under
no circumstances treated waste water and effluent shall be discharged to any drain / inland surface
water/Nala etc.

The project proponent will ensure that a proper dust control management is practiced during the
construction phase and proper display board is installed at the site to inform the public the steps taken to
control air pollution as per the Construction and Demolition Waste Management Rules.

The project proponent shall install micro solar power plants, toilets in nearby villages, public place or
school from CER fund of the project for which E.€is granted |n addition to the water harvesting pits and
carbon sequestration parks [ designed ecﬂs-,-ste_ :
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The project proponent shall obtain the forest clearance and permission of Central and State Government
as per law under the provisions of Forest (conservation) Act, 1980 before the start of work.

In compliance to Hon'ble Supreme Court order dated 13/01/2020 in IA no. 158128/2015 and
1581292019 in Writ petition no. 13029/1985 (MC Mehta Vs GOI and others) anti-smog guns shall be
installed to reduce dust during excavation.

if the proposed project is situated in notified area of ground water exiraction, where creation of new wells
for ground water extraction is not allowed, requirement of fresh water shall be met from alternate water
sources other than ground water or legally valid source and permission from the competent authority shall
be obtained to use it.

In compliance to Hon'ble Sypreme Court order dated 13/01/2020 in |A no. 158128/2019 and 158129/2019
in Writ petition no. 13029/1985 (MC Mehta Vs GOI and others} anti smog guns shall be installed to reduce
dust during excavation.

Solar energy to be used alternatively on the road and common places for illumination to save conventional
energy as per ECBC Code.

The project proponent shall submit within the next 3 month the data of ground water quality including
fluoride parameter to the limit of minimum deduction level for all six monitoring stations.

15% area of the total plot area shall be compulsorily made available for the green area development
including the peripheral green area. Plantation of trees should be of indigenous species and may be as per
the consultation of local district Forest Officer.

The waste water generated should be treated properly in scientific manner i.e. domestic waste water to
be treated in STP and effluent such as RO rejects with high TDS and other chemical bearing effluent shall
be treated separately.

Permission from local authority should be taken regarding discharge of excess water into the sewer line.
The height, Construction built up area of proposed construction shall be in accordance with the existing
FAR norms of the competent authority & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment” shall be obtained from UP Pollution Control Board.

All required sanitary and hygienic measures should be in place before starting construction activities and
to be maintained throughout the construction phase,

Project proponent shall ensure completion of STP, MSW disposal facility, green area development prior to
occupation of the buildings.

Municipal solid waste shall be disposedfmanaged as per Municipal Solid Waste (Management and
Handling) Rules, 2016.

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diversion of forest land for non-forest purpose invelved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and
approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation
Plan / Wildlife Management Plan shall be implemented in consultation with the State Forest Department.
The implementation report shall be furnished along with the six-monthly compliance report. {in case of the
presence of schedule-| species in the study area).

The project proponent shall obtain Consent to Establish f Operate under the provisions of Air (Prevention
& Control of Pollution) Act, 1981 and the Water (Prevention & Contral of Pollution) Act, 1974 from the
concemned State pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground Water Authority, in
case of drawl of ground water f from the competent authority concerned in case of drawl of surface water
required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste Management
Rules, 2016 as amended from time to time.

Self environmental audit shall be conducted annually. Every three years third party environmental audit
shall be carried out.
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Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as cylinder for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, creche and First Ald Room etc.

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

The solid waste generated should be properly collected and segregated. Dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

Corporate Environmental Responsibility [CER) shall be prepared by the project proponent and the details
of the various heads of expenditure to be submitted as per the guidelines provided in the recent CER
notification No. 22-65/2017-1A.11 dated 01/05/2018. A copy of resolution of board of directors shall be
submitted to the authority. A list of beneficiaries with their mobile nos.faddress should be submitted
along with six monthly compliance reports.

. No parking shall be allowed outside the project boundary.

Digging of basement shall be wnderiaken in view of structural safety of adjacent buildings under
information/consultation with District Administration/Mining Department. All the topsoil excavated during
construction activities should be stored for use in horticulture flandscape development within the project
site. Additional soil for leveling of the proposed site shall be generated within the sites (to the extent
possible} so that natural drainage system of the area is protected and improved.

Surface rain water has to be collected in kacchha pond for ground water recharging and irrigation of
horticulture and peripheral plantation.

The approval of competent authority shall be obtained for structural safety of the buildings due to any
possible earthquake, adequacy of fire fighting equipments etc. as per National Building Code including
measures from lighting.

Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed off taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

The diesel generator sets to be used during construction phase should be low sulphur diesel type and
should conform to Environments (Protection) Rules prescribed for air and noise emission standards.

. Ambient noise levels should conform to residentizl standards both during day and night. Incremental

pollution loads on the ambient air and noise quality should be closely monitored during construction
phase. Adeguate measuras should be made to reduce ambient air and noise level during construction
phaze, so as to conform to the stipulated standards by CPCB/UPPCB.

The green area design along the periphery of the plot shall achieve attenuation factor conforming to the
day and night noise standards prescribed for residentizal area and pollution also reduced. The open spaces
inside the plot should be landscaped and coverad with grass and shrubs. Green area Development shall be
carried out considering CPCB guidelines including selection of plant species and in consultation with the
local DFOS Agriculture Dept.

The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.

Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Construction of
pavements around trees should be able to facilitate suitable watering, aeration and nutrition to the tree.

. Roof top water in rainy season is to be discharged into RWH pits for ground water recharging.

Arrangement shall be made that waste water and storm water do not get mixed.

All the internal drains are to be covered till the disposal point.

This environmental clearance is issued subject to land use verification. Local authority / planning authority
should ensure this with respect to Rules, Regulations, Notifications, Government Resolutions, Circulars,
etc. issued if any.

Reflecting paint should be used on the roof top and side walls of the building tower for cooling effect.
Concealing factual data and information or submission of false/fabricated data and failure to comply with

any of the conditions stipulated in the Prior Environmental Clearance attract action under the provision of
Environmental (Protection] Act, 1986.

This Environmental Clearance is subject to uwnership' !Qf the site by the project proponents in

canfirmation with approved Master Plan for Ghaziabad. lFI case of yielation; it would not be effective and would

automatically be stand cancelled.
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Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

The project proponent has to ensure that the proposed site in not a part of any no- development zone as
required/prescribed/indentified under law. In case of the violation this permission shall automatically deemed to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this Clearance shall
automatically deemed to be cancelled.

The project proponent has to mandatorily submit the compliance of specific conditions no-1, 3, 4 & 5
given in E.C. letter within 3 months, falling which the Clearance shall automatically deemed to be cancelled.

Further project proponent has to submit the regular & monthly compliance report regarding general &
specific conditions as specified in the E.C. letter and comply the provision of EIA notification 2006 (as Amended).

These stipulations would be enforced among others under the provisions of Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability {Insurance) Act, 1991 and ElA Notification, 2006 including the
amendments and rules made thereafter.

Member Secretary, SEIAA

R e /Parya/SEAC/6057-5683/2020 Dated: As above
Copy with enclosure for Information and necessary action to:

1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aligan], New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4, District Magistrate Ghaziabad.

5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow.

6. Copy lo Web Master/ guard file.

{Ashish Tiwari)
Member Secretary, SEIAA
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I Dr‘:ga;w Kumar Garg,

10 $hePagas Nath, .
C 34 Sh'_rf_i,Aiay Kumar Sharma,
" 4 Shei Rajive Kumar,
5. Dr.Aj M;shra,
8 . ShiOm Prakash Srivastava,
7. Dr. Brij Bihari Awasthi,

& Shri Umesh Chandra Sharma;

8 - DriRatanKar,

10.  Dr, Harikesh Bahadur Singh,
1. Dr.Amyitial Halder,
12. Or Dineshwar Prasad Singh,
13, :ShriTanzar Uliah Khan,
SR T Prof. Jaswait Singh,
' 15, Dr.Shiv Om Singh,

16, Shri Ashish Tiwari,

273/2020 Sav}inur park Apartment Owiner
Ors. T he opérating part: nfthfaurder LF

Chm:rmart, SEIAA

‘ (‘{hmugh Video! Cnnfefencing)

Member, SETAA

Member Secretary, SEAA -
Chairman; SEAC-1

Member SEAC 1 _
Memher,

‘ :[Thmﬁgh Vidéo ""‘/nietancing‘}

Member Secretary, SEAC-1 &

SEAC-2
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e

condiict f:mction af audft of SEIAA, UP to find r.mf ﬁaw frequeht bfatanr wnfatfms

© ploce and how the situotion'con be remedied. The Committee will be free to. take uss:srance

from any other expert/fnsymaan and interoct with ‘the stake-holders. SEIAR, Up has to
review s war!rmg in the light of judgments of the Hon'ble: Supreme Court ond in the lightof
ffequem ana’ mmpant wolntwﬂs Cans;deﬁng me regarr,. un apprcpmte sop may to-be ldid

may take remed;ai uctmn incx‘ux!’mg stoppmg z:matran af ‘third pan:pf ngms tmd : fmfhser
camtruman actfwtze@ !f t&e some: are fnund w be in m:iatmn nf faw‘, Neﬁdiess ta soy. 'that .rf

} mereof may fne furmsbed i:a Ppﬁorﬂs mspanse, 1}” a#y, t:efom tﬁa aexz dat&

The' Seeretariat appralsed the. 'SEIAA aid SEA(s) aboyt ,:ﬁie Harrble: NGT onder
éatedﬁeazﬂn The main points of said.orderare givan below:

1. The case is regarding violation of environmental nigim
construction  project: of “Savior ?ari&”‘ at Kha;sra T .
1131,2144/2, T145/1, 1146/M, 1154{1 1132, 112?}1\«1 132 /’1, 1189, 1114
1137, 1119, 1120, 1124/%, I}.E‘nﬂ, 114? to 1150, 1146,!'M in. Ksrhe' B ':2,

. 13, 1/2, in Sahibabad, at Plot No -108, -Katori Wil Loni Raad Mai'van Nagar,
Ghazizbad, U. P Mi & Sayiaby Bu’é!dtenh Put.. Ltﬁ

in SEng Uﬁ m'
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GLeins oo g

','._?'Tmmplaance in the wnstmctmn off Sﬁkur Park Based ay facts founds ¢
’f*stat;ztary authorities will take necesssry action.

' __f‘j'*r%;e ie’ini: committee disc‘ussé& th‘is a:sﬁer in dex“éii arﬁi funy ‘ﬁdn‘ors thé

. foliawing up;mon‘

1.

The  project pmponemimnsulmnt submits documents and makes. 3
presentation before SEIAAJSEAC. In the case of ex;:ansﬁm, the 'SEIAA.

* takes into account the certified compliance: report of the' Riegional Office.

of MuEF&CC and takes decislons with the collective.wisdom and diixgem:e

of all of its members. The then SEIAA. decided to g;am:‘iﬁt ami few_

noncompliance have been again put ypas. condeltmm iNEC
‘The committée welcomes the dee%sio:n of Hon'ble HGT ¢

Committee comprising Add:ﬁmaf Secrezam Mafﬁ&tﬁ 10 Ee nommat%eti
- by the Secretary MQEF&{:C and the Glﬂmﬁ CPCR need to-conduct

Functionol audit.of SEIAA, UP: o ﬁnﬁ out how jﬂequeut blatant viclations
are toking place und how'the situgtion can bé remedied. The Commitice
will be free to toke ossistonce from any other expertfinstitution ond
intéroct with the stake-holders. SEIAA, UP hus-to review its working in the

light of judgments of the Hor'ble Supreme Caurt-and in-the light af :

- frequent and rompont viclations.. Considering the mport;, of: appmpnute

S0P moy to. be lokd down by the MoEFECC to: denl with surh ECs which:
may be circulated to off SETAAS: to: suggest-the: majors to improve the
working of SEfAA. These facts should be alse! brought: to;the notice of
Hon'ble NGT at more:than 6000; proposalshave. Béen appraised by SEIAA,\

. UPin the last 15/ years. However, oy in nieg gxh\ 'rzami' ¢ ;isi_a of

SEIAA, UP-have besry questioned. Hon'ble.]

that Chalrman/Members f_af SELAA/SEAC wre: supposed 1o take. partin:the

B

3




af thase fatts, Hnn'bte H{ST shau?d ﬁe a!sn rﬁqaestéd 'm expunge the.
: adv&rsemmmmts aimut SEIAFL. up.
in thls wse, the jomt; eamm:tte, was alsu infmmad that 10

op!ned to brmg thls fact' inthe khowledge: nf e A

A m&altemmz

hm!dmgsfhuwftais}medma! ceﬂeges am% x:-ther constructmﬁ activi have environmental

clearances. (if applicable) as per. EIA Notification, 2006 {as amended),. 1f any violation is

detecl:eci it should be dealt with as per the EP Act, 3986, Sirnilar- tette:s séwuld be also
“written to UP Puﬂuﬁvn ‘Control Board.: '

* {Dr. Rajiv Kumar Gdrg) (Parashath) (Ajay KumarS%s’imﬂa}
’ Chalrman, SEIAA Member, SEIAA Menber Secreizry, SEIAS

{Rajive Kursar)
o Eh__ irman, SEﬁc-I

Member, SEACJ,

o aa,n' 'esh i durs:ngm

(Yanzar Ullah Khan)
o Memberg SEAL-Y
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fwe @mut&s of the meetmg (Meet ng held on 06}‘
- ot 2021 H{m bie NGT, P8 '

o ME S{m& irnmmaaupxwgmaﬁ mm}

nﬁ@u;aim@vahmcum se«amp@yahnu O

W*:«dr'esxiny? B ngzemizef,mzl‘ 0630 pm IST.

Confe;encmg on 06 09 2{)21 Mmu&es ef mee.ng ofthe mee,l;ng' hetd.onm
06.09.2021 is enclosed for your referencg.

—Yours fa:thfuﬂy
- Divisional Head UPC-)
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. Dirediorite of fnwrmmn up {eompﬁ:ey@yahmmm} o
'

Erh) r,;gwmau p?ﬁ?l@gmaff o

il

Yiter ‘r‘ﬁ-ﬁ‘ﬂf‘i}iﬂﬁj st §fpmwben 2071, 8% ‘3 pin iST

i

'_ik*ar f;;w

'_nr; Bt Raé"‘- bedk
Vine g.j\handv ,mt; i‘lag,ear; _

e meammi m@&a&ge e
From: MS 3&&?&%@%&?@@“]@@% N

wa;m Kinutes af'me ma?aamg Wémg helit o D8DBIZ01 ) in 1hé matier of A No- 189 612021 Honble NGT,

&y

e, m&@izm@ﬁhmﬂ al@ieiss;
gs;@:a‘« i, Dtarmenidsa Kuerar Gupla <o _;;s’é* el

O Nalin Gepls

. CENTRAL POLLUTION CONTROL BOARD
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. DG Gg 2021 is encleséd f@? Yolif reference‘ )
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ﬁmm’é fhe smmmy ﬁﬂﬂw}‘iﬁ‘éﬁz
c:renlmn af ﬁm‘d ;mrty ngirfs i

nmwziy H}?‘ sume nmy Iw mkm by

. zfze famt Cwmmrtw mpﬂri mn}{ be ﬁmu' v it

‘%u mvmt PDF mzd :wf in ffzs ﬁ::m; af Inmge PB E fmd z_,;f’ ﬁﬂs mpm'z :"- 16

PE, a copy thereaf muy be jumzsfwd o PP Jorits response; if any, before the ne:zf
ri‘fm*

X FG]]‘ﬁW‘“up Action.:

ln mmpimnce o du'*e'*m:ms el' H(:m'ble NC:T inc abwa s‘md m er,_frrst meenng af the

fxrﬁuwmg memb{*m

m*ﬂf-‘““

Sh. N 'K Gupta, Additionat Dtm_mr & Di

vigiomal Nead U?‘C—l CPCB, Deﬁ'ﬁ
Dr Dharmendra Gupta, Diréctor, MOEF&CC, Delhi :

Sh. P 13 Sharma, ADM City, Ghmabad‘

Sh. Ashutosh Pandey, AEE, UPFCB, Ghaziabad

Sty Danish Meena, Scientist €, CPCB '

| « . Comdp/-
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FOC that hente-fbr%h
ot onal Ot _ *CC s%m‘ 'parhcxp, m:in He Cemzmttae as.
- .represe ntwe.af MoE&“?CC. Namnauan:-us in pmgr&ss

The nutter was discussed thoroughly by the mmmtime members.and’ ‘foltowing
decistons were taket :

R
b bl it
N thu waxmﬁmmt Clesirancé msueéi by SEIAA. Other Reguiamty requimmen&
~ will-also be checked.
ii. Duaring the inspection, interaction will also be made with the' Pehtmner and
Project Proponient. a

The meeting ended with thanks to the Chaie,
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